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No:J-1/5/2018-CPU
' Government of:ndia
I\/hnratry of Consumer Affairs, Food and Pubhc Dlstr
(Department of Consumer Affalre)

Krishi Bhavan, New Delhi -
The _2'3-’-"__‘ thly,» 2019

T hL F\egrstrar General Supreme Court of lndra

Ihe Registrars:in the High Courts - -
' The Registrar, National Consumer Dlsputeb Redresaal Commrssron -
The Secretaries inthe Central Ministr ree/Departmente ’
The Chief Secretaries in all the Sta‘reo/UTs

Appomtment of Membus in the Natronal Consumer Dreputes Redre ssal f o
Commrssron (NCDRC); New Delhl SRR LT ‘ L

whif/Madam

019 an the eubject mentroned above und to say that the number of vacancree of member for

which applications are bunq rnvrted is 6, Fhu number of vacanues rs, subject 10 change wrthout'

prior notice.

No. /Estt. (11)/04/2004/ML

7.
4,
5.
6.
G
“a‘&\ .
W)

~ through their P.S. and to eligible officers at RHCB Jar_pur
‘Hon’ble Judges (Retlred) who have n' |

~All the ehgrble offrcers of Regrstr' at:

-'Prmmpal Secretary, Law & Legal Affairs|
Al the District ‘& Sessions  Judg I
= direction to circulate if amongs

- All other tefms and conditions remain the same. .

Yours falthfully,fa ':

I am dnooted to refer to thre Mlnrstry S. vaoanoy cnrcu!ar of even number dated 18“’ July,

((:- C. Rout)

Deputy Secretary to the Governmc,nt of India

e »‘_t;- | “Tel011= 23389936/dscpu ud(,nlc in
MJASTHAN HIGH O;URT JODHPUR

Date 05:708/201 9

Hon ble Judges srttmg at RaJasthan ngh Court Jodhpur

| .through their R.S.

Registrar .(Admn.), RHCB Jatpur Wlth the request to c1rculate
it amongst -all the Hon’ble Judges | 51tt1ng at RHCB Jalpur

years. /. T

ondhpur _

ptt Jatpur and .
| marl wn:h the

judgeship including offrcers posted'o“ tation. '
Computer Cell, RHC, Jodhpur to upload 1t on web51te of

- Rajasthan ngh Court and for e- mall to Retlred Hon blg Judges &

all the D]SU‘]Ct & Sessmns Judges




R No:J-1/5/2018-CPU
&AL Government of India

: l\/hmletﬂr'y'of Consumer Affairs, Food and Public Distributi
”f)“j‘“[— L9 e (Depjartment of Consumer Affairs)

,‘ et .‘% . ' .v Krishi Bhavan, New Delhi
e e R » The 18% July, 2019

i The Registrar General, Supreme Court of India.

2. The Registrars in the High Courts :

3 The Registrar, National Consumer Disputes Redressal Commission
The Secretaries in the Central Ministries/Departments.

The Chief Secretaries in all the States/UTs.

. ‘L.‘v':

Subject: - Appointment of Members in the National Conoumer Dlsputes
Redressal Commlssmn (NCDRC), New Delhi.

Si/iladam,

Under the Consumer Protectien Act, 1986, the Government of India has
L,ulubllehed the National Consumer Disputes Redressal Commission (NCDRC) which is

located in New Delhi. The powers and functlons of the NCDRC are as per the Consumer
l rotection Act, 1986.

)

lt is proposed to appoint Members in the National Consumer Disputes Redressal

Commission.

3. The ehgxblhty criteria are as follows: ‘

A person shall not be qualified for appomtment as Member unless he is a person of

woility, mtegnty and standlng and havmg special knowledge of and professional

experience of noj less than twenty yeers in ‘economics, business, commerce, law,

finance, accountancy, management, industry, public affairs, administration or any other
natter which in the opinion of the Central Govemment is useful to the - National

Consumer stputes Redressai Commlssmn




- T,

Provided that a person shall not be appointed as a Judicial Member, unless
he — | |

'(a) is, or has been, or is - qualified to be, a Judge of a High Court;

) (b) 'has, for at least 10 years,:_held' ‘a Judicial office in the territory of India.
4. The Consumer Protection Act, 1986 was amended in March, 2017 by the Finance
Act, 2017 and section 22E was inserted, wherein, inter alia, the maximum age for Member
shall not exceed 67 years. This amendment is before the Hon'ble Supreme Court in
W.P.(C ) No. 279/2017 ( Kudrat Sandhu VS Uol) and other connected cases including
W.P: (C) No.1129/2017 (Gokul Pattnaik Vs Uol) and W.P. (C) N0.33/2018 (Jyoti Ojha Vs
Uol) and judgement of the Hon’ble Supreme Court is awaited.

5. Every Member shall hold office for a period of five years from the date on which
he/she enters upon his/her office. The term of appointment is, however, subject to the
maximum age limit of 67 years.bTh‘e stipulation of maximum age will be‘ stibject to the final
o outcome in the cases as at para 4 above. . |
6. The salary of a Member shall be Rs 2, 25,000/~ per month. The allowances and

other terms and conditions of service of the Members shall be as laid down in the

Tribunal, Appellate Tribunal and other Authorities (Quallflcatlons Experrence and other
~ Conditions of Service of Members) Rules, 2017 and shall be subject to thc final .outcome

of the W.P.(C ) No. 279/2017 ( Kudrat Sandhu vs Union of India) and other connocrorl
cases pending before the Hon'ble SUpreme Court..

Persons fulfilling the criteria and interested for appomtment as Members in
NCDRC may send their particulars in the enclosed proforma; by. poqt to Depuly
Secretary, (CPU), Department of Consumer Affairs, Room No.461, Krishi Bhavan, New

'Delhi-1_10 001 or through e-mail to d’s‘cpu-ca@nic.in so as to reach the Department an

or before 2" September, 2019. :
Lyt
/




8. Persons who are serving under the State/Central Government or any other
organizations, should send their particul'ar's through proper channel (administrative
Ministry/Department/State/UTs). -

9. The ~Department of Consumer Affairs reserves the right to cancel the
advertisement at any time without assigning any reasons. This vacancy circular and

application form and the Consumer Protection Act, 1986 are also placed in the Ministry's

website “www.consumeraffairs.nic.in” for easy accessibility.

Yours faithfully,
%1418
‘ (G.C.Rout)
‘Deputy Secretary to the Government of India
Telefax: 011-23389936/dscpu-ca@nic.in




FORMAT OF'APPL'ICATION REQUIRED TO BE FURNISHED BY THE CANDIDATES

Appllcatlon for the post of Member i in the Natlonal Consumer DlSpUt”S Redresszal
Commission.

1 | Post applied for
(Member(judicial) or
Member(non-judicial)
2 | Name in full

3 Date of blrth

14 | Age as on closing date of recelpt of
| application

| 5 | Office and Residential address

with telephone number,

fax, e-mail, if any,

6 | Educational & Professional Qualifications (graduation and onwards):
Examination University Year in which . Division
- passed

7 | Service to which the applicant
 belongs/belonged (with cadre, batch

and name of Cadre Controlling
| Authority), if applicable .




8 | ln the case of serving ofﬂcers ' o
i | Date ofjommg service B B

i | Present designation

ui | Scale of pay and basic Pay

iv_| Date of superannuation

9 | ln the case of retired officers

|| Date of superannuation

i | Last post held

i | Last pay scale

10 I\elevcmt experience [minimum. 20 years in the areas of economics, busmess
commerce, law, finance, accountancy, management, industry, publlc affalrs
adnnmctrahon (m descendlng order of chronology) in case of non-judicial I\/lember._
and for 10 years in the case of Judncral Member]

S1. | Position Held Name & Ad.dréss of r Period - Nature >of-W‘ork
NQ. Organization ) (From-to) handled
i ‘
i.
i
v,
V.
V.
Vil
Vil




REK

Any

othef“

accomplishments/information,
the candidate may like to furnish

12

Does the candidate have more than
one living spouse?

Yes)No

13

DOes,the candidate attract éﬁy of th"e‘

disqualification criteria as under:

A person shall be- dlsquallfled for
appomtment if he-

(a)

(b)y
1(c)

(d)

- has been convicted." and |

sentenced to imprisonment
for an offence which, in_the

. -opinion of the Central

Government, involves moral

turpitude; or o
is an undischarged insolvent;

or
is of unsound mind and

Yes/ No

| (I yes, please give details)

stands so declared by ar

competent court; or

has been = removed or|
dismissed from the service of|
‘the Government or-a body|




‘corporate owned or controlled
by the Government; or

(e) has in the opinion of the
Central Government such
financial or other interest as'is
likely to affect prejudicially the
discharge” by him' of = his
- functions as a member: or

(f) - has such other . "

disqualifications as may be

prescribed by the Centralb‘

-Government.

14

State of health

15

Copies of best five judgements/other
judicial orders passed by the
candidate to be enclosed?

[applicable in case of persons
applying as a Judicial Member].

Yes/No

16

Detailsﬁ of office in which the last five
ACRs . will be available including
details of last employer (in case of

retired officials):

Place:
Date:

Signature.

(Name)






